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taken in pursuance of the orders
issued on the 4th May 1955. The fact
is that, Jin this particular case, action
to with@ld the uncommuted portion of
the peﬁsion was taken under rule 4 of
the Pension Regulations for the Army
in India, Part I, and this rule was in
operation even prior to . the orders
issued on the 4th May 1955.

Papers laid

"PAPERS LAID' ON THE TABLE

APPROPRIATION  ACCOUNTS OF THE
DEFENCE  SERVICES  FOR  THE  YEAR
1953-54 anp Aunit Repomrt, DEFENCE

-~ SeRvices, 1955.

Twe DEPUTY MINISTER #or FIN-
ANCE (Suxr B, R. Buacat): Sir, On
behalf of Shri C. D. Deshmukh, 1 beg
ta lay on the Table a copy cach of
the following papers under ¢lause (1)
of article 151 of the Constitution:—

(1) Appropriation Accounts of the
Defence Serviees for the yeay
1953-54. and  Commercial
Appendix thereto. [Placed in
Library. See S-83/56.]

Audit Report, Defence
viees, 1955, [ Placed
Library. See 5-54/56.]

Ser-
in

(ii)

AGREEMENTS BETWEEN THE GOVERN-
MENT OF Inpin AND Tilk  GOVERNMENT
or Janrmu anp Kasunae

Tae MINISTER v e MINISTRY
or HOME AFFAIRS (Surr B. N.
Darar): Siv, I beg to lay on the Table
a copy cach of the following Agree-
ments:—

{i) Agreement enlered Into
boetween the Government of
India and the Government of
Jammu and Kashmir on 14th

May, 1854 in pursuance of
article 306 of the Constitu-
tion. [Placed in Library. See
No. S-49/56.]

(1) Agreement ' entered ' into
between the Government of
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Jammu .and Kashmir on l4th
fafitary, 1956 "under ° articles
=278 and 28%:of the Constitu-

Mtion. [Placed in Library. See

S-50/56.]

CENTRAL Boarp of REVENUE NoriFica-

TIoN No. 14/F. No. 12/4/55-E.D., pATE®

THE 187 Fearuapy, 1058, AMENDING THE
Estate Dury Ruies, 1953

THE. DEPUTY MINISTER For FIN-
ANCE (Sum1 B. I Buacat): Sir, On
hehalf of Shri M. C. Shah, I beg to
lay on the Table, under sub-sectian
(3) of seclion 35 of the Estute Dutly
Act, 1953, a copy of the Centrnl
Board of Revenue  Notificalion  No.
14/F. No. 12/4/55-E.D.. dated the Ist
February | 1956, publishing  further
amendmcnb to the Estate Duty Rules,

]953 (Placed in Library. See WNo.
§-32/56.]
AGREEMENTS BETWEEN THR

GOVERNMENT OF INDIA AND THE
GOVERNMENT OF JAMMU AND
“KASHMIR

Sunt H. P. SAKSENA (Uttar Pra-
desh): T would request you to have
my doubt vemoved as to this practice
of the Government of India entering
into agreements  with the CGovern-
ment of Jommu and Kashmir.,  Now,
it appears as if the Government af
Jammu and Kashmir is a fereign Gov-
ernment  with  which our Govern-
ment enfers  iato  agreemengs, This
weakens gur stand on the Kashmir
question. [ would therefore like to
know how it s that this practice has
developed of our Union Government
entering into egreements with one eof
its constituents,

Tae MINISTER v tue MINISTRY
or HOME AFFAIRS (Smmi B. N.
Daran): Sir, the Jammu and Kashmir
Government cannot be called foreign
territory.  Provisions have been made
in the Constitution itself fér enterink
into certain agreements wWith them,
and in pursuance of those provislons,

India and the Government of | this hhs taken place.



